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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1

(Brief record of proceedings)

Friday, 12" April, 2002/ Chaitra 22, 1924 (Saka)

Question Hour:

Starred Questions were asked and replied.

Replies to Starred Questions 211 to 215 were asked and replied. Replies to
216-226, (Except 219) were laid on the Table.

Special Mention (Rule 287):

The following Members raised matters under Rule 287:

Shri Mohan Singh Bisht

Shri Nand Kishore Garg

Shri Veer Singh:

Shri Amrish Singh Gautam

Shri Dr. Harsh Vardhan

Shri Mala Ram Gangwal -

Shri Roop Chand (The Minister of Health intervened)
Ch. Shishpal .. .. .
Shri Bheeshm Sharma .
O Shoaib Igbal

B -

-

=30 por 51 0%

Motion Under Rule 107: ;

Smt. Kiran Choudhry moved the following Motion:

“This House resolves that no Jhuggi Jhopri clusters should be.uprooted or
demolished all over Delhi including NDMC, MCD and Cantonment "Areas
unless suitable alternative accommodation is provided to them.”

The following Members participated in the debate:

Shri Ram Bhaj

Shri Jile Singh Chauhan

Shri Amrish Singh Gautam

‘Shri Nand Kishore Garg

Shri Mukesh Sharma

Shri Shoaib Igbal

The Mmlster of Health and Urban Development replied.

The Motion was put to vote and adopted.

s

7 o

The House adjourned for tea-break.

The House reassembled.

Private Members Resolutions:
1. Smt. Kiran Choudhry moved the following Resolution:
“This House resolves that registration of all marriages be made compulsory
with a view to empowering women, according them proper respect in
society and protecting their exploitation.”
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The following Members participated:
©1) Shri Radhey Shyam Khanna
i) Dr. Harsh Vardhan

iii) Shri Naresh Gaur

iv) Shri Ram Singh Netaji

v) . Shri Nand Kishore Garg
The Minister of Health and Urban Development replied. -
Shri Sahab Singh Chauhan moved an amendment, which was negated by

voice-vote. — ' '

The resolution was put to vote and adopted.

2. Shri Mohan Singh Bisht moved the following Resolution:

“This House resolves that for purposes of making proper cleanliness system
a high powered Committee be constituted which may carry out inspection
from time to time to protect the health of people of Delhi.”

Stl;ghS&h&h’Smg:h-Gh&tﬂaen participated in the Debate.
¥ A—\NJ\. Yo a hoon

The Minister of Health and Urban Development repliedand requested the
Member to withdraw the resolution. =
Shri Bisht withdrew the Resolution with the leave of the House.

3. Smt. Meera Bhardwaj (on behalf of Shri Arvinder Singh Lovely)
J moved the following resolution:

“This House resolves that with a view to ensure free and fair poll, the next

Assembly election in Delhi may be held on the basis of photo-identity card

so that malpractices and irregularities in the poll process are done away

with and the process of preparation of identity card be completed within a

year.”

The Minister of Industries replied.

The Resolution was put to vote and adopted.

5.50 The House was adjourned up to 2.00 PM of 15" April, 2002.
PM
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